Title: Need to protect the interests of the educational institutions which are run by the minority communities and are
in receipt of Government Grants.

SHRI G.M. BANATWALLA (PONNANI): Mr. Speaker, Sir, it is shocking and highly objectionable that the
Government has taken a stand against the rights and legitimate interests of educational institutions of the
minorities. This is a shocking reversal of the policy stand taken by the Government so far. The Supreme Court is
hearing several petitions. It is accepted that educational institutions cannot survive without grants, but the
Government has taken a stand in the Supreme Court that educational institutions run by the minorities, which
receive grants, cannot give reservations, weightage in marks or any preference to the students of the minorities in
admission.
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SHRI G.M. BANATWALLA : Sir, there cannot be any restriction that takes away the sum and substance of the
fundamental right granted by article 30 of the Constitution, which is in absolute terms. The Minister of Human
Resource Development even went to the extent of telephoning the Solicitor-General and instructed him to rebut the
arguments of the Attorney-General in the Supreme Court. This is the situation.

This is all very shocking and it is an attempt to destroy all the educational institutions run by the minorities. | would
urge upon the Government to protect the rights of educational institutions run by the minorities and to revise the
stand that is taken in the Supreme Court against the legitimate interests of the minority educational institutions. It is
an accepted fact that no educational institution can survive without grants and so they cannot be asked to
surrender their fundamental rights. Therefore, the Government has to revise its policy. ...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI PRAMOD MAHAJAN): Mr. Speaker, Sir, the matter is being heard in the Supreme Court
now. This cannot be discussed here in Parliament. ...(Interruptions)

SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, this matter is pending in the Supreme Court, but the
Government is interfering in it. That is the point being raised here. ...(Interruptions)

SHRI PRAMOD MAHAJAN: Sir, what are the merits and non-merits of the case, they can discuss it outside, but
Parliament should not discuss what is going on in the Supreme Court at present. ...(Interruptions)
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MR. SPEAKER: The issue raised by Shri Banatwalla is in the court and everybody knows it.

...(Interruptions)

MR. SPEAKER: Shri Banatwalla, | am giving a ruling. Please take your seat.

SHRI G.M. BANATWALLA : Sir, | have not gone into the merits of the case. | have only requested the Government
to correct its stand. That is all.



MR. SPEAKER: | know that.

SHRI PRAMOD MAHAJAN: But this is going into the merit of the case. The stand taken by the Government,
whether it is right or wrong, this is merit of the case. ...(Interruptions)

SHRI G.M. BANATWALLA : Sir, it is a question of constitutional rights.
We are not going into the merits of the case. ...(Interruptions)

MR. SPEAKER: Shri Banatwalla, you have already spoken. Why are you standing now?

...(Interruptions)

MR. SPEAKER: Please sit down.

...(Interruptions)

MR. SPEAKER: Shri Banatwalla, when you asked for permission to raise this issue, | had said that the court matter
should not be affected in any way.

...(Interruptions)

MR. SPEAKER: You can only make a request to the Prime Minister to look into this matter.

...(Interruptions)



MR. SPEAKER: Shri Ahamed, what do you want to say?

...(Interruptions)

SHRI E. AHAMED (MANJERI): | have been asked by the hon. Speaker to speak. ...(/nterruptions) Sir, | would like to
mention here that we are not going into the merits of the case. That is the prerogative of the Court. ...(Interruptions)
The Court matter has to be decided by the hon. Court. As such, the Court is concluding its arguments today.
Therefore, it is not a question of what is happening in the Court. ...(Interruptions)

I am only referring to the stand taken by the Government in this case. ...(Interruptions) The Government has
deviated from the stand taken in this matter earlier. In 1997, the Attorney-General took a stand recognising the
Fundamental Rights of the Minorities. ...(Interruptions) If it is not discussed in this House, where should we go?
...(Interruptions)

MR. SPEAKER: Now, please sit down.

...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, during the Question Hour, you, on your own, assured me that after Shri
Banatwalla, | would raise the issue and hear the response. You have asked the Minister of Petroleum and Natural
Gas to be present here. ...(Interruptions) 1 would abide by your observation.

| fully share the feelings of Shri Devendra Prasad Yadav also. Flood is a very critical issue. We should certainly
take it up. But | would like to explain this to you. ...(Interruptions)

If a running commentary goes on, then, we cannot cooperate. ...(Interruptions)

SHRI SOMNATH CHATTERJEE (BOLPURY): What is this? ...(Interruptions)
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MR. SPEAKER: Let me now try to bring an order in the House. Please sit down.

...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, | am prepared to cooperate with the House even forgoing my claim.
...(Interruptions) My submission to you is that only the matter of floods should be taken up. If you allow only Shri

Devendra Prasad Yadav, | will sit down. | will take up my issue later on. ...(Interruptions)

If my issue is taken up by any other Member, then, | would stand up on my legs as you have given me the floor to
speak.

MR. SPEAKER: | am thankful to you.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : If Shri Devendra Prasad Yadav speaks, | would cooperate. ...(Interruptions)
MR. SPEAKER: | have only three notices. Everybody would speak for two or three minutes.

SHRI PRIYA RANJAN DASMUNSI : No, Sir. You gave me the floor. You gave a commitment during the Question
Hour that after Shri Banatwalla, you would call me and the Government would reply.

Now, Shri Devendra Prasad Yadav has been raising this issue. If you allow Shri Yadav to speak on floods, | am
prepared to forgo my claim. After Shri Yadav, you please allow me. If you say that everybody would speak, then, |
would not cooperate. ...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, they are doing drama here...(Interruptions) Nothing doing ...(Interruptions)
WHR & 73t ot @ Rearg <=1 g | &€ (szaarsr) About the conduct of the Petroleum Minister...(Interruptions) What are
they doing? ...(Interruptions) They are looting the nation. After this scam they are shamelessly sitting
there...(Interruptions)

MR. SPEAKER: st 2a= ware amga <ft, # suat A9 @18 #§ of W&l &1 Ugel 39! 49 Hfteie 4t 81 a8 @ ar A i ot Aifedw ong €
=1 garen| Then, | will go according to the rules. Everybody should sit down. | am going to permit only those

Members who have given notices on the issue of petroleum also and nobody else will be allowed to speak on that
issue

...(Interruptions)



SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker Sir, today morninga€; (Interruptions)



